TO BE PUBLISHED IN THE GAZETTE OF INDIA EXTRAORDINARY (PART-l, SECTION-1)

GOVERNMENT OF INDIA
MINISTRY OF COMMERCE AND INDUSTRY

PUBLIC NOTICE No 18 (RE-03)/2002-07
NEW DELHI: the 24™ July, 2003

In exercise of powers conferred under paragraph 2.4 of the Export and Import Policy, 2002-07, the Director General of Foreign Trade hereby makes the following
amendment in the Handbook of Procedures (Vol.1):-

1. Serial no.2 of Appendix-29 shall be amended to read as under:-
2. Scale of S.No PARTICULARS Amount of fee
application (in rupees)
fee
1. Application for import licence (except for Two hundred

DEPB and EPCG) where the CIF value of
goods specified in the application does not
exceed Rupees Fifty thousand.

2. Application for import licence where the CIF Two per thousand or part thereof subject
value of the goods specified in the to a minimum of Rs.Two hundred and
application exceeds Rupees Fifty thousand, maximum of Rs. One lakh and fifty

thousand. However, for applications
filed electronically, the fee would be
Rs.1/1000 or part thereof subject to a
minimum of Rs. Two hundred and
maximum of rupees Rs. One lakh.

3. Application for import licence filed by SSI Two Hundred
units where the CIF value goods specified in
application does not exceed Rupees Two
lakhs

4. Application for grant of duplicate licence Two hundred
including Duty Entitlement Pass Book.



5. Application for issue of certificate of One thousand
Importer -Exporter Code Number (IEC).

6. Application for duplicate copy of IEC No. Two hundred

7. Application for issue of an Identity Card Two hundred

8. Application for issue of duplicate Identity One hundred
Card.

9. Application for revalidation of an import Two hundred
licence

10. Deleted

11. Application for Duty Entitlement Passbook Rs. Five per thousand of duty credit
(DEPB), Duty Free Credit Entitlement subject to a minimum of Rs.Two
Certificate for service provider and Duty hundred. However, for application filed
Free Credit Entitlement Certificate for status electronically,Rs. 2.50/1000 of duty
holder. credit subject to a minimum of Rs.200/-

12. Application for Export Promotion Capital Rs. Five per thousand of duty saved
Goods (EPCG) subject to a minimum of Rs. Two

hundred and a maximum of Rs. Five
Lakhs. However, for applications filed
electronically, the fee would be Rs.
2.50/1000 of duty saved subject to a
minimum of Rs. Two hundred and
maximum of Rs. Two Lakhs Fifty
thousand only.

The Declaration/Undertaking to be given by the Proprietor/Partner/Director in Appendix- 34 is amended as under:
“We/l hereby declare that the said goods are imported for use in pharmaceutical and biotechnology sector and shall be used in the manufacture of commodities only.

We/ I hereby undertake that the total value of goods imported during 2003-2004 under Customs Notification No 21/2002 will not exceed 25% of the FOB value of
exports in the financial year 2002-2003.



Hl'

We/I hereby undertake that the imported goods would be installed in the factory of the importer within 6 months of the date of importation. These goods would not be
transferred or sold for a period of 7 years from the date of installation.

We/l hereby declare that the Research and Development wing of the unit which has undertaken these imports is registered with the Department of Science and
Industrial Research in the Ministry of Science and Technology of the Government of India.

We/l hereby declare that the above statements are true and correct and nothing has been concealed or held there from. We/I fully understand that any information
furnished if proved incorrect or false will render us/me liable for penal action and other consequences as may be prescribed in the FTDR Act 1992, Foreign Trade
Regulation Rules , 1993 and Orders framed thereunder, and any other law in force.”

The following shall be added in Appendix 36-A at serial no. 7-
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“ 7. Port of Registration (for import purposes):---------
The following shall be added in Appendix 17-D at serial no. 7-

“77. Port of Registration (for import purposes):---------

The Declaration at the end of Appendix 17-D shall be amended to read as under-

[/We hereby declare that this application is based on exports earned in
free foreign exchange during the licencing year 2002-03 and 2003-04.

I/We further certify that I/We am/are authorised to verify and sign the statement on behalf of the applicant.

I/We fully understand that any information furnished in the above statement, if proved incorrect or false, will render me/us liable to face any penal action or other
consequences as may be prescribed in law or otherwise warranted.

I/We further declare that I/We has/have not applied nor obtained another duty entitlement certificate issued under paragraph 3.8 of the Policy based on the exports in
free foreign exchange during the preceding three licensing year.

I/We further declare that I/We shall comply with the provisions of the Exim Policy/Handbook of Procedure (Vol.1) and the relevant Customs notification while
importing the goods under the scheme and subsequent use of the same under actual user condition.

I/We further declare that in respect of capital goods and/or office equipments, a certificate from jurisdictional Deputy Commissioner Central Excise/Assistant
Commissioner of Central Excise or an independent Chartered Accountant, as the case may be, shall be produced confirming installation and use of capital goods
and/or office equipments in the importer’s factory or premises, within six months from the date of imports or within such extended period as the said Deputy
Commissioner of Customs or Assistant Commissioner of Customs may allow.”



6.

The financial power of the licensing authorities under EPCG scheme given in tabular form in Para 5.3 is amended to read as under-

Duty Saved

Competent Authority

Upto Rs. 50 Crore

Regional Licensing Authority concerned

Above Rs. 50 Crore

Headquarters EPCG Committee

This issues in public interest.

(L. Mansingh)
Director General of Foreign Trade



